
     

ADVISORY NO.     08/2026 – Central Excise Amendment Declaration Filing Procedure

Sub: Filing Procedure of Central Excise Amendment Declaration in Form CE DEC-01 

for Central Excise Taxpayers –Regarding

*****

Attention  is  invited  to  Chewing  Tobacco,  Jarda  Scented  Tobacco  and  Gutkha  Packing 

Machines (Capacity Determination and Collection of Duty) Rules, 2025 (hereinafter referred as ‘The 

Rules’) issued vide Notification No. 05/2025-Central Excise (N.T.) dated 31.12.2025. 

2. As per sub-section (3) of Rule 6, the manufacturer shall file a fresh declaration within fifteen 

days of any change in the factors relevant to production under rule 4, or in case of installation,  

addition or commencement of any machine.  

3. Accordingly, step by step procedure for filing Amendment Declaration in FORM CE DEC-1 

in  the  Taxpayer  portal  i.e.,  “https://cbic-gst.gov.in”  (herein  after  referred  to  as  “Portal”)  with 

screenshots is detailed in the ANNEXURE-A.

4. The above advisory may be widely circulated to sensitize the field officers and trade.   

साहिल इनामदार | Sahil Inamdar

अतिरिक्त महानिदेशक | Additional Director General,

                  प्रणाली महानिदेशालय,  चेन्नई | DG Systems, Chennai
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To

1. All the Pr. Chief Commissioners/Chief Commissioners of GST Zones.

2. The Pr. DG/DG, DGGI/DGGST/DG (Audit)/DG (TPS).

3. The Commissioner, GST (Policy Wing).

4. The Commissioner, Central Excise (Policy Wing).

5. All the Pr. Commissioners/Commissioners of GST.

6. The Pr. ADG /ADGs of Systems, New Delhi/ Bengaluru / Kolkata/ Mumbai

7. The Joint Secretary, TRU 1

8. The Joint Secretary, DOR.

9. Web master, CBIC

Copy submitted to.

1. The Pr. Director General, Systems & Data Management, New Delhi ------for information

2. PS to the Member (IT) ----- for information.  
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ANNEXURE-A: STEP BY STEP PROCEDURE FOR FILING CE AMENDMENT DECLARATION IN  FORM CE DEC-1 

1. The portal for Central Excise is https://cbic-gst.gov.in. 

 
 

https://cbic-gst.gov.in/
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2. Click on ACES (CE& ST) > ACES (CE& ST) LOGIN which leads to the relevant Taxpayer Login page. 
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3. Taxpayer needs to enter login credentials and click on submit button, then the Taxpayer dashboard will appear. 
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4. Under Menu>Registration>Change/Add New Declaration. 
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5. On clicking “Change/Add New Declaration”, the following page will be displayed on the screen. Declaration Options will be available 

for the taxpayer to select through radio button.  
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6. The Taxpayer needs to select the relevant button (Change in Declaration (Rule 6(3))- Change in Parameters/ New 

Installation/Addition/Commencement of operation of any machine Rule 6(3)) from options as below and then click on “Proceed” button. 
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7. New Installation/Addition/Commencement of operation of any machine (Rule 6(3)):  

7.1. In case if the Taxpayer needs to add one or more machines, Taxpayer shall select the option namely “New 

Installation/Addition/Commencement of operation of any machine (Rule 6(3))” and then click on the “proceed” button. Then the following 

page will appear. The Taxpayer needs to enter the details of Notified Goods and Denomination under the table 3 i.e. “Details of Notified Goods 

and Denomination of Retail Sale Prices to be manufactured during the financial year”. As this is the Amendment Declaration, the Declaration 

Type is displayed as Amendment Declaration (New) at right side top corner of the Form.  
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7.2 If the taxpayer wants to add more product, taxpayer needs to click on “Add New Product” button, then one more row will be added 

wherein the taxpayer has to follow the same procedure as followed in the “Initial Declaration”.  
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7.3 Taxpayer should click on the save button before proceeding to the next page.  Then the message namely “Goods Manufactured details 

saved Successfully” will appear as shown below.  
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8. NEWLY ADDED MACHINE: 

8.1. The Newly Added Machines Details should be furnished in Table 5 (Part B) as below: 

The registered person can enter the details of machines such as Make (if available), Model No. (if available), Name of manufacturer, Machine No, 

Address of the factory or premises, Date of purchase and Machine Working Status. For Machine working Status, taxpayer needs to select ‘Yes’ 

or ‘No’ from the dropdown menu. 
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8.2. Then the Taxpayer should click on “Add Cup/Funnel” button under action column to fill further details of the machine. Then the 

following 11 columns will appear to enable the taxpayer to fill in details of the machine.  The procedure for filling the details is the same as done 

for the “Initial Declaration”.  
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8.3. Once the details are entered in respect of the machines which are intended to be added in the declaration, the Taxpayer should click on 

“Save all Machine” button before proceeding to the next page. Then the message namely “The Unique Machine Registration Number will be 

generated on submission only” will appear as below. 
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8.4.The procedure for filling 1. Details of intimation of the machines furnished to other departments (Table 7),  2. Documents Uploaded (Table 9)  

3. CCTV Details (Table 10) and 4. Verification (Table 11) are to be followed as detailed for the “Initial Declaration”. 

A. Details of intimation of the machines furnished to other departments (Table 7) 
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B. Documents Uploaded (Table 9) 
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C. CCTV Details (Table 10) 
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D. Verification (table 11) 
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8.5. Now the Taxpayer can submit the Declaration form by clicking “Submit Application” Button. A message of successful filing of form along 

with the “Declaration Number” will be displayed on the screen. Declaration Number will be based on the number of declarations filed. 
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9. CHANGE IN DECLARATION:   

In case the Taxpayer needs to amend any details submitted in the previous declarations, Taxpayer shall select the option namely “Change in 

Declaration (Rule 6(3))- Change in Parameters” and then click on “Proceed” button. 
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9.1. Once the proceed button is clicked on, the following page with basic details of the Taxpayer will be auto populated. As this is the 

Amendment Declaration, the Declaration Type is displayed as Amendment Declaration (Change) at right side top corner of the Form. Under 

the tab “Notified Goods and Denomination”, the taxpayer cannot amend/change any detail in the Table 3 i.e., Details of Notified Goods and 

Denomination of Retail Sale Prices to be manufactured during the financial year.  
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9.2 Change in details: On clicking “Change in Details” tab, the page with table 6 will appear. In case the taxpayer needs to amend machine 

details, Registration Number of the relevant machine should be selected from the dropdown menu under column 2. 
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9.3. Once the Registration Number of the machine is selected from the dropdown menu, relevant machine details submitted in the previous 

declaration will be displayed. Details can be amended by clicking on the ‘Edit’ button (yellow in colour) under “Action” column where it will 

change into green tick.  
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9.4. The following 11 columns with the details entered in the previous declaration will appear to enable the taxpayer to amend/change details 

of the machine. Taxpayer needs to enter one more new column namely “Weight of packages which can be paced on the machine (in grams)”. 

After entering/amending the details, the taxpayer needs to save the details by clicking on the Green tick. The details entered in respect of the 

selected machine will be saved on clicking the “Save Machine” button. 
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9.5. Once the machine details are saved, on clicking “Add Machine to list” button, the data amended/changed will be saved in respect of the 

machine and the complete machine details will be saved and added to the list. The same procedure has to be followed for other machines also in 

case the taxpayer intends to change the details.  
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9.6. On clicking the “Save all Machines” button, all the changes entered will be saved and the following page with the message “Change 

Details Saved Successfully” will appear.   
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9.7. In case the taxpayer is having only one machine and is Amending/Changing the details of the existing machine, columns under the tabs 

“Intimation to Other Dept” and “Disposal of Machines” are not applicable. Taxpayer can skip these two tabs. The machine for which details were 

amended/changed cannot be disposed at the same time.   
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10. DISPOSAL OF MACHINE:  

10.1. In case the taxpayer wants to dispose one or more machines, then the taxpayer needs to click on “Disposal of Machine”. On clicking the 

“Disposal of machines” tab, the following page with table 8 will appear. The taxpayer needs to select the machine registration number from the 

dropdown menu under the column “Registration No. of Machine” and details such as “Date of Disposal” and “Reason of Disposal (Supplied / 

Condemned)” are to be entered.  In case of more than one machine, the details can be entered by clicking on “Add New Row”. For saving the 

entries made in respect of machines, the taxpayer needs to click on “Save” button against every machine under action column.  
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10.2. On clicking the “Save” button, all the entries made will be saved and the following page with the message “Disposal details Saved 

Successfully” will appear. 
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11. CCTV Details: 

11.1. On clicking the “CCTV Details” tab, the entries made in the previous declaration will appear where the taxpayer can amend/change the 

details by clicking edit button. 
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11.2. Once the details are amended/ changed, the taxpayer needs to click “Update” button for saving the changes made. In case of adding new 

details in respect of CCTV details, the taxpayer needs to click on button “Add new row”.  
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11.3. On clicking “save” button, the changes made in respect of the “CCTV Details” tab will be saved and the following message namely “CCTV 

Details Saved Successfully” will appear.  
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11.4. Once the relevant documents are uploaded and ‘Verification’ is done, the taxpayer needs to save the details by clicking on “Save” button 

and can submit the application by clicking on “Submit Application” button. Then the following page with the message ”Declaration submitted 

successfully” with Declaration number will appear (Declaration number will end with the digit > 1 which is based on the number of the 

Declarations filed). 
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12. GENERAL :  

In both the cases namely “Change in Declaration (Rule 6(3))- Change in Parameters”  AND  “New Installation/Addition/Commencement of 

operation of any machine (Section 6(3))”, after submission of the Declaration, Taxpayer can view the filed declarations by navigating to 

MENU>REGISTRATION>VIEW DECLARATION.  
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12.1. The following page will appear with the details of declarations filed so far. By clicking on the Declaration Number (which is hyperlinked), 

taxpayer can view the relevant declaration. 
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12.2. The Declaration filed can also be downloaded by clicking on download button in green colour which is available at the right side top 

corner. 
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12.3. Sample PDF 

  

 


